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IN THE HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD
(SPecial Original Jurisdiction)

MONDAY, THE TWENTY EIGHTH DAY OF OCTOBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT PETITION NO :21O48 OF 2O23

Between:

Meqavath Babu, S/o Mega
66/191 Sriram Thanda MD

vath Laxman aged about 22 years' Occ. Student, H No 2-

L Pitlam, Nizamabad District

...PETITIONER

The State of Telangana, Rep. by its P.rincipal Secretary, Health, Medical and

Family Welfare DeFartment, Secretariat, Hyderabad'

Kaloji Narayana Rao University of Health Sciences, Represented by its

Regrstrar, Warangal.

Convener, tvlBBS/BDS 2023-24, C/o Kaloli Nara^y^anaRao University of Health

Sciences. Nizampura, Warangal, Telangana - 506 0O7'

...RESPONDENTS

AND
1

2

Petition under Article 226 of the constitution of lndia praying that in the

circumstancesstatedintheaffidavitfiledtherewith,theHighCourtmaybe
pleased to issue an appropriate writ, order or direction, more particularly one in

the nature of writ of Mandamus declaring the listing the name of the petitioner as

ineligible candidate in the final Merit list published on o2lo8l2o23 for A-category

seat for the admission into MBBS course for the academic year 2023-2024 as

being arbitrary, illegal, violative of Article 14, of the Constitution of lndia and

consequently delist the name of the petitioner from the final merit list of ineligible

candidatedlo2tost2o23fortheadmissionintotheM.B.B.Scourseforthe
academicyear2023-24underConvenorquotabydulypermittingthepetitionerto

participate in the NEET counseling for admission into MBBS course for the

academic year 2023-24



Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to

issue lnterim direr;tions to the 2nd and 3rd respondents to permit the petitioner to

participate in ther NEET counseling for the academic year 2023-24 under

convenor quota (A -Category) by duly de-listing the name of the petitionef from the

Final Merit list of lhe rneligible candidate list dt 02108/2023 for the admission into

MBBS cours-e for the academic year 2023-24.

Counsel for the Petitioner : SRI RAJAGOPALLAVAN TAYI

Counsel for the Respondent No.l : GP FOR MEDICAL HEALTH FW

counsel for the Respondent Nos.2&3 , 
:E'Ar**,l""LifSR 

RAo,

The Court made the following: ORDER

lA NO: 1 OF 2023
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Writ Petition No.21048 of 23

ORDER, /P- /,e H o,r'bh the Chicf fu it'z Alok Atudk)

Mr. Raiagopallavan Tayl, leamed couflsel for the

petitioner.

Mr. T.Ramesh, learned Assistant Govemment Pleader

for Health, Medical and Family lTelfare Departrnent aPpearc

for respondent No.1.

N{r. A.Prabhakar Rao, leamed Standing Counsel for

Kaloii Narayana Rao Universiry of Health Sciences aPpears for

respondents No.2 and 3 ([or short'the University)'

2. In rhis writ petition, the petitioner has prayed for the

following rel,ie E

"For the reasons stated supra, it is therefore

T
AND

prayed that this Court may be pleased to issue an

appropriatc writ, order or dkection, more

partrcularly one in the narure of writ of

mandamus declanng the lisring the name of the

petitioner as ineligible candidate in the Frnal Merit

lisr nublrshed ttn 02.08.2023 for A-Category seat
\ t/
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for the admission rnro MBBS course for rhe

academic year 2023-2024 as being arbitrary, illegal,

vio auve of Article 14 of the Constirurion of Incl_ia

and consequendy delist the name of the petitioner

frorn the final ment list of ineiigrble candida.te

dt.02.08.2023 for the admission into the M.B.B.S.

course for the academic vear 2023_24 und,er

Corvenor guota by duly permrtting the peritioner

to participate in the NEET counsel.ing frrr

admission into MRBS course for the academic

year 2023-24 and pass such other order or orders

as this Court may deem ftt and proper in the

citctrmstances o[ the case."

3. In pursuance o[ the interim order granted by this Court

on 04.08.20.23, the peddoner was pcrmirted to indicate web

option for arlmission inro N{[}BS/BDS course for the rrcademic

year 2023-24.

4. The academic year 2023_24 is over. In vieu, of the

aforesaid intr:rim order as rvell as on account of efflux of time,

no firrther orders are rcquired to be passed rn rhe writ petition.
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Ftrowever, the issue involved in the writ Petition is kept oPen to

be agitated in an appropriate proceeding.

The lVrit Petition is, accordingly, disposed of' No costs.5

closed.

fu a sequel, miscellaneots Petitions, Pending if any, stand

SDI.A.V.S. PRASAD
ASSISTANT GIST R

//TRUE COPY//

SECTION OFFICER

To,

7
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1. The Principal Secretary' Health, Medical.and Family Welfare Department'' s""r"iJrLi. State of T'elangana, Hyderabad'

2. The Registrar, Kaloli Narayana Rao University of Health Sciences' Warangal

3. The Convener, MBBS/BDS 2023-24, C/o Kaloji Narayana Rao University of
" 

Herrtn 5"6nCes, ruizamfuii, Warangal, Telangana - 506 007'

4. One CC to SRI RAJAGOPALLAVAN TAYI' Advocate' [OPUC]

5. Two CCs to GP FOR IvIEDICAL HEALTH FW' High Court for the State of

Telangana. IOUT]

One CC to SRI A PRABHAKAR, SC- for Kaloji Narayan Rao University of

Heahh Sciences. Warangal. [OPUCI

Two CD Coptes.
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HIGH COURT

DATED:2811012024
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ORDER

WP.No.21048 ot 2023

DISPOSING OF THE WRIT PETITION
WITHOUT COSTS
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